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1. WWW.MANUPATRA.COM

A. About the Company

Manupatra Information Solutions Pvt. Ltd. are service providers to the legal fraternity. The company has in a short
span of 10 years, set a new precedence in legal research in India.

Manupatra is India's largest and most comprehensive online Legal & Business policy database. Manupatra
revolutionized the way in which people do legal research in India, thus becoming the pioneers in online legal
research. With 100 people across 13 cities, the company is the fastest growing legal publishing company with
presence in all three segments of Print, CD ROM & Online publishing.

Manupatra provides information tools and solutions to help professionals make their most critical decisions
effectively and improve their productivity. Company’s range of information products encompasses traditional and
new media formats including.

Online Database
CD-ROMs
E-zine
Books
Journals
www.manupatra.com, utilizes the power and potential of the digital media to provide a structured, comprehensive

and intelligent database for legal and corporate professionals, to do their research and access relevant information
in a form and manner that is useful to them.

Manupatra’s suite of CD ROM products “Case Locator” was launched in 2004. The product offerings include case
laws across all subjects of law from all courts of India.

Manupatra forayed into Print in October 2005 with an objective of being a full fledge law publishing house. The
company has grown in this area through acquisitions, commissioning new titles and introducing new streams of
legal publishing.

Manupatra products are used in a wide variety of markets with users ranging across Academic, Corporate,
Government, Professionals, Banks, Consulting Companies, Media Houses, Litigants, Research Organisations, NGO’s
and others.

With primary documents and proprietary analytical content covering commentaries, treatises, digests, editorial
enhancements, Manupatra has created the largest and most comprehensive online resource combining archives
with current updates. Manupatra database is derived from reliable primary and secondary source’s so that you
can be sure you are accessing the most authoritative and comprehensive material available.

© Manupatra Information Solutions Pvt. Ltd. 2
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B. Our Products & Services

Case Law Database
Notification Database
Legislation Database
Business & Policy Database
Case Locator on CD ROM
Manupatra Journals

B-1 Case Law Database

From your desktop, you can access a complete archive and updates of editorially enhanced full text of decisions
delivered by the Supreme Court and all High Courts of India across all subjects of law from 1844 onwards
whichever is later.

Each Judgment contains, where applicable, details about:

Bench of Judges

Multiple Parallel Citations to over 100 journals

A digest of the case which covers the Subject, Catchwords, Case Note of the Judgment
Citing Reference

Ratio Decidendi and Authorities referred

Cases Referred

Cases Overruled / Reversed Status

Follow-up of High Court cases to Supreme Court

Acts, Rules Orders Cited

The Judgments include direct links to cited cases, statutes and regulations, streamlining your research and
making it easier for you to look for what is important for you and your clients.

The links to the statutes in judgments give you the option of reading the Bare Act or Commentary or view the
Digest, saving you precious time.

The Interactive Time line/Authority Check tool makes it easy to pick out the best cases from a large collection of
results by displaying cases in an intuitive graphical format. It graphically displays the treatment of your case and
allows you to easily see the extent to which subsequent courts have analysed your case.

Citing Reference describes the manner in which cases cited either by the appearing counsels or by the Court are
considered in terms of their relevancy or applicability. Thus, cases are categorized as Mentioned; Relied on;
Discussed; Distinguished; Dissented or Affirmed.

The case note condenses the key principles and facts into a short and crisp summary thus, simplifying your
research and saving you the work of opening and scanning each opinion.

All Judgments are organized by subject and are searchable by topic thus, making it easy to find the relevant
cases and concepts quickly.

© Manupatra Information Solutions Pvt. Ltd. 3



Supreme Court - 1950 till Current

High Courts

Full Text Judgments (on all subjects) of following High Courts:

Z manupatra®

COURT PERIOD COURT PERIOD

DELHI 1966-till current HIMACHAL 1948-till current
BOMBAY 1860-till current ORISSA 1948-till current
GUJARAT 1947-till current M.P. 1941-till current
MADRAS 1860-till current GUWAHATI 1948-till current
ANDHRA PRADESH 1950-till current CHHATTISGARH 2000-till current
KARNATAKA 1949-till current JHARKHAND 2000-till current
PUNJAB & HARYANA 1905-till current RAJASTHAN 1948-till current
CALCUTTA 1844-till current PATNA 1910-till current
ALLAHABAD 1874-till current J&K 1950-till current
KERALA 1949-till current SIKKIM 1977-till current
UTTRANCHAL 2001-till current

Pre 1950 Cases

Nagpur, Lahore, Rangoon, Federal Court, Oudh, Sindh, Peshawar & Privy Council
Tribunals & Commissions

Orders of the following Tribunals & Commissions:

CEGAT/CESTAT SEBI/Securities Appellant Tribunal

Company Law Board (CLB) Debt Recovery Appellant Tribunal (DRAT)
Central Administrative Tribunal (CAT) Income Tax Appellate Tribunal (ITAT)
National Consumer Disputes Redressal Commission Authority for Advanced Rulings
Monopolies & Restrictive Trade Practices Commission Copyright Board
Trade Mark Intellectual Property Appellate Board (IPAB)
Debts Recovery Tribunal Appellate Tribunal for Electricity (APTEL)
Telecom Disputes Settlement and Central Information Commission (CIC)
Appellate Tribunal Central Electricity Regulatory Commission (CERC)
Central Sales Tax (CST)

Cyber Appellate Tribunal (CYAT)

State Taxation Tribunal (STT)
Competitions Appellate Tribunal (COMPAT)
Armed Forces Tribunal (AFT)

© Manupatra Information Solutions Pvt. Ltd. 4
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Sample Judgment
Print Email 4|_-1 Save Document
MANU/SC/0015/2009

Equivalent Citation: 2009(1)AWC553(SC), 2009BusLR118(SC), JT2009(1)SC315, 2009(1)SCALE354, (2009)35CC107,
2009(1)UJ311(5C)

/ IN THE SUPREME COURT OF INDIA
Multiple equivalent citations

to various journals are listed. Civil Appeal Nos. 5430-5431 of 2002
Manupatra covers over 100 Decided On: 12.01.2009
journals making your research

easier.

Appellants: Rajasthan State Electricity Board
Vs.
Respondent: Universal Petro Chemicals Ltd.

. e ——— Click on Judges name to view
- all cases from various courts

Hon'ble Judges: ——— where they were a judge.
Tarun Chatterjee and M+ leindaloam Charma | These can further be sorted on
] y e subject.

4 Click on the counsel
- name to view the
Counsel: contact details
For Appellant/Petitioner/Plaintirt: Puneet Jain, Sushil Kumar Jain, Archana Tiwari and Ashwin V. Kotemath, Advs

For Respondents!Defendant 5.4 Ssubject jat Sinha, Reshmik Rea Sinha and Snehasish Mukherjee, Advs.
Classification
Subjeci:f Arbitration | Click to view the
G Catch Words in the
judgment

Catch Words

Cases where the
" subject case has

Mentioned IN been mentioned in
future
Manupatra database
Acts/Rules/Orders: __ gives ready links to
Arbitration Act, 1940 - Sections 2, 20, 31, 31(3], 31(4] and 41; Contract Act = Section 28; - Civil referred cases. ), 1908 - Section 20

Cases Referred:
A.B.C. Laminart (P) Ltd. v. A.P. Agencies MANU/SF ‘0nna fanen. U=~ Singh v. Gammon (India) Ltd. MANU/SC/0001/1971; Angile Insulations v. Davy
Ashmore India Ltd. and Anr. MNUJ’SCEOBBSMQQ‘ Overruled/Reversed td. v. Puromatic Filters (P) Ltd. MANU /SC/0348/2004
by status with link
Cases Overruled / Reversed: to the respective
Universal Petrochemicals Ltd. vs. Rajasthan Stat¢ case. ) ANU/WB/0117/2001)

Prior History / High Court Status: —
From the final Judgment and Order dated 17/4/2001 of the High Court of Calcutta at Calcutta in A.P.O. Nos. 462 and 463 of 1992 in Special Suit No. 70

of 1990 (MANU/WB/0117/2001) —__ Prior History of the

. =5 R = case showing which
Disposition: Citing reference which analyses court has the appeal
Appeal allowed - whether the referred cases have R e

3 been Mentioned, Relied on:

Citing Reference: Discussed: Affirmed: Distinguished:
A.B.C. Laminart (P} Ltd. v A.P. Agenc Dissented Affirmed
Hakam Singh v. Gammon (India) Ltd. MANU/SC/0001 /71971 Affirmed
Angile Insulations v. Davy Ashmore India Ltd. and Anr. MANU/SC/0338/1995 Affirmed
Hanil Era Textiles Ltd. v. Puromatic Filters (P) Ltd. MANU/SC/0348/2004 Affirmed
Case Note: -
Civil — Ouster of jurisdiction — Case note gives a ¢ +egality of — Section 20 and 31 (4) of the Arbitration Act, 1940 — Section 20 of the Code of Civil
Procedure, 1908 — Parties ent: :ﬁzc;::; SUaTYO ‘ments, which contained forum selection clauses — Specifically mentioned that the contract shall
for all purposes be construed ¢ f India and subject to ]unsd1ctlon of only at Jaipur in Rajasthan Courts only — Division Bench held

that the said forum selection clause agreed to and entered into between .

Ratio Decidendi:
“ Where there may be two or-more con Reason for deciding | aptertain a suit consequent upon a part of the cause of action having arisen therein, if the

parties to the contract agree to vest ju Proposmon of law it to try the dispute which might arise as between themselves, such agreement would be valid
and binding.” id by the court.

JUDGMENT Full Text of the

~— judgment.
Mukundakam Sharma, J.

1. Being aggrieved by the common judgment and order dated 17.04.2001 passed by the Division Bench of the High Court of Calcutta in
Appeal Number 462 and 463 of 1992, allowing ...

© Manupatra Information Solutions Pvt. Ltd. 5
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B-3 Notification Database

A comprehensive database of Notification and Circulars of Government of India and all its ministries. The database tracks
Amendments in Notifications, thus making available the current position of each document and further reducing the research
time of the user. Each Notification has a unique template which covers following details where applicable:

Ministry
Department
Notification No.
Date of Notification
Date of Publication

Referred In which tracks where the notification has been referred in future

Notifications/ Circulars Referred - All the notifications mentioned within the body text have been shown in this
template and is hyperlinked

Footnotes and bookmark linking in notifications denote subsequent
Amendment to a natification by another naotification

Notifications & Circulars of following Ministries and Departments:

Agriculture

Atomic Energy

Chemical and

Civil Aviation

Coal

Commerce & Industries
Communication & IT
Information & Broadcasting
Consumer Affairs

Food & Public Distribution
Rural Development
Science and Technology
Fertilizers

Environment & Forest
External Affair

Finance & Corporate Affairs
Food Processing Industries
Health & Family Welfare
Home Affairs

HRD

Press Information Bureau
IRDA

Labour

Defence

Mines

Ministry of Railways
Overseas Indian Affairs
Personnel, Public
Grievances & Pension
Petroleum & Natural Gas
Urban Development
Power

Social Justice an
empowerment

Micro Small & Medium
Enterprises

Shipping, Road &Transport
SEBI

Steel

Textile

TRAI

VAT Notifications

Women & Child
Development

RBI
Law & Justice
Water resource

© Manupatra Information Solutions Pvt. Ltd.
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B-4 Legislation Database

A comprehensive repository of Central Bare Acts, most frequently used State Bare Acts, collection of Rules and Regulations,
Bills and Ordinances ensure that you are consulting a resource that is vast, easily searchable and updated with all
amendments incorporated therein.

More than 1100 Central Bare Acts incorporating latest amendments

Over 1000 most frequently used State Bare Acts

Full text of Bills introduced/ passed in both houses of Parliament and Ordinances
Text of Amending Acts since 1860 available separately

Rules, Regulations & Schemes and Orders

Separate listing of Repealed Acts and corresponding repealing acts

Alphabetical and Chronological Indexes to view the Acts

Tracking the history of amendments in Acts by way of footnotes

The database tracks Amendments across Bare Acts and links pending bill in parliament to the respective Act, thus making
available the current position of each document and further reducing the research time of the user.

Business & Policy Database

Provides specialized practice area modules on subjects of:

WTO

Anti-dumping

Arbitration

IPR / Cyber & IT Laws

Forex & Banking

Capital Market

Corporate Laws

Competition Laws

Employment Laws

Direct Taxation

Indirect Taxation

VAT (Value Added Tax)

Foreign Trade Policy And Procedures
Human Rights

Indian Industrial Policies & Procedures
Environment

Media And Communication Laws
Insurance

Power And Energy

Mines And Minerals

Compliance

© Manupatra Information Solutions Pvt. Ltd. 7
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B-5 Secondary Material

The following commentaries are currently available online. The repository continues to grow as more commentaries are
added:

Arbitration Act

Code of Civil Procedure
Code of Criminal Procedure
Companies Act
Constitution of India
Factories Act

Indian Evidence Act
Income Tax Act

Limitation Act

Workmen Compensation Act
Negotiable Instrument Act
Consumer Protection Act
Court Fees Act

Industrial Dispute Act
Contract and Stamp Act

Legal summary on Income Tax Act:  Legal Summary gives a brief outline on the various provisions of the Income Tax Act,
1961 and gist of the case laws with equivalent citations.

Circulars and Procedures on Companies Act, 1956 with an option to view section wise circulars, procedure, digest &
commentary from one single window.

The comprehensiveness of data ensures that you do not need to go to multiple sources to collate the information you need.

Extensive hyperlinking and cross referencing enriches the users research experience.

Users can search through the database using Boolean query (Manu search) and get to their documents in matter of
no time.

For detailed coverage of each module visit www.manupatra.com

© Manupatra Information Solutions Pvt. Ltd. 8
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Complimentary Services

Manupatra SMS Alerts

Manupatra’s SMS Alerts is a mobile phone service. By using
Manupatra SMS Alerts, you can receive an alert through SMS
on your mobile. These alerts are pertaining to very important
legal and policy news.

To register visit:
http://'www.manupatra.com/SMSAlert/register.aspx

Manupatra Desktop Alert

Complimentary service from Manupatra designed to help 7{ manupec )
vou stay connected with snapshots of legal events on all Wed. 31 Mar 2010 11:06:06 IST  Fasd 1 of 14

working days. Manupatra Desktop Alert is a rich internet
application that resides on your desktop and is managed S S

by the server component of our platform. T AT e ot 2

Service tax on transport of goods by -~
Railways is likely to be imposed from 1st
PR Y

having considered the hovering wholesale price
index-based food inflation which is expected to be
moderate by June.

To Download Log on to: I
http://'www.manupatra.com/downloads/Inp/ R RN

Manupatra Round up

To keep you informed about the latest Legislative and
Regulatory information, Manupatra publishes e-roundup
highlighting the recent changes.

This is a Complimentary Service. The Roundup is e-mailed
to you thrice every month (around the 10th, 20th & 30th of
the month).

To receive the Roundup email your email id to
contact@manupatra.com with subject
Add to Manupatra Roundup Database

© Manupatra Information Solutions Pvt. Ltd. 9
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Features A unique legal search engine and cross-referenced index

to an extensive collection of databases

Legal Search

Allows you to search on specific parameters such as -
* Subject

Names of parties

Name of judge

Date

Judgments under bare act/section

Search in Case Note

Manu Search Act Search

Assists you to search for key words, phrases, multiple Allows you to search for the Statute based on full or
phrases, words near each other (proximity search). partial information that you may have. You also have the
Enables Boolean Search using terms and connectors such option of reading the text of the bill. if you do not know
as ‘and’, ‘or’, ‘not’ and more... the name of the Act you can run a Free Text Act Search.

B manupstr - Your

- - W manupatra - Your Gaide in Indian Low and Business and Policy - Micsoft ksternet Explorer provided by Masu
Citation Search P Pt 1
Qes - o [F D seh Frrmoms £8 (20 1L - S
won 80 bty bowms Pl Com e fPersanaioed wsn B
The database covers equivalent citations of over 100 O

journals (including state journals and journals on specific
subjects) thus making reference to print copy easier. The

* o [ suprame caurt
* 8 Ll b rsb Taen § oot

search interface allows you to search even if you have ii mﬁ; il

partial information. E.g. If you know only the journal's name o o i ] )

and may be year you can still run a search query, which will Ei ﬁg:?-:{
list the cases appearing in the particular year for the 28 it | e mamien
subject journal. On mouse roll over you can view the A

Court - Swimet Corrt.- &

equivalent citations from other journals. |z,

Also,

* Save Search
= Search/Sort by Subject

© Manupatra Information Solutions Pvt. Ltd. 10
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Features

The Split Frame allows you to move from one database
to another seamlessly.

L T —
Fie  Ede  Wem Favotes Took  Hep

Que - D W] @ € s Srrmens @ |

Ll L e —— i e——p—

T =] = @
Frry emich MM Claw rignigats FrrtROT My ateoad Lirten Canel|

Bt this e || Eman thes page

. pza e

N THE SUPREME COURT OF INDIA

Civil Appeal No. 2994 of 2010 (Arisng aut of S.LP.
(€} No, 5442 of 2007)

Decided On: 0E.04.2010

Maohan Anandrao Dashmukh and
AN,

Han'bla Tudges:
altamas Kabir and Cyiac Josegn. 11

Subject: SETEY

Gatch Words

Hyper Links within documents allow you to view related z
or connected documents without searching for them. e

[ ————

MANLL/BE SO0/ 1979

EQUIVALENT CITATIONS

Marudanal Augusti v, State of Herals
IR 1990 5C 638

2900 Crid 246

{1980 § 4 S0C 428

e e s e et 10%, 1200 147, 148, 1, 02 s 341
e L

-

e

[ ™

Document Excerpts

The program gives you the flexibility of taking document
excerpts (choose from short, medium or long) before
opening the document to gauge the relevance. You may
also choose to view only the case note, equivalent
citations or citing reference of the search results.

18 Dt i
w -Egn—ﬁm.llunaw F
+ i = el | £ 1 ypsram i oo e, St Ml (25,3410 551
% 5 et 5 L F

g}
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D. Searching and Navigating Manupatra

D-1 Getting Started

To connect to Manupatra, open Internet Explorer, type URL www.manupatra.com in the address box then click the
GO button. The following screen will be displayed

Sign in

Password

Type your Sign in & Password to login to www.manupatra.com

D-2 IMPORTANT INSTRUCTIONS REGARDING PASSWORD

1. We request you to keep your password Confidentia | and not share it with anyone. Sharing of
password violates clause no 3.5 of Terms and Condit  ions.

2. Passwords are compulsorily required to be change d by the user every 60 days.

3. In case you face any issue regarding password ch ~ ange, kindly contact at support@manupatra.com

© Manupatra Information Solutions Pvt. Ltd. 13



D-3 The Personalized Home Page

1 23 4 5 6 7 8 9 10 11
—» 13
1.4 13 14 15 16 17
—» 19 — P24
—»20 — »725
—p 21
—p 26
—»22
—» 27
—» 28
—» 23
Left Frame » 29
Right Frame

The First Page that is displayed is the subscribers Personalised Home Page.

The Left Frame contains the Table of Content. The Table of content lists the Domains/Databases. Headings may be
collapsed or expanded individually with the mouse by clicking on the + and - icons.

The main text/document appears in the Right Frame. Every heading in the table of contents is linked to the
corresponding heading in the main text in the Right Frame.

© Manupatra Information Solutions Pvt. Ltd. 14



The personalized home page provides access to the following:

1.

w

© ® N o g &

16.
17.
18.
19.

20.

21.
22.
23.
24,

25.
26.
27.
28.

29.

Select TOC - Check boxes will appear to enable a user to select /define the domain where they want to
search

Deselect TOC - The check boxes are removed.

JAVA - Recommended. Gives you a tree view. You can expand/ collapse all nodes/headings without losing
track of where you were. A JAVA TOC helps you to search across multiple domains simultaneously.

HTML - Allows you to navigate one node/heading at a time.

My Home - Takes you to the Personalised Home Page

Case Status - Status of Pending cases of Delhi High Court and Supreme Court of India (Courtesy NIC)
Cause List — Cause list of High Courts and Supreme Court of India (Courtesy NIC)

Calendar - Court Calendar of High Courts & Supreme Court of India

Dictionary - Legal Dictionary

. Maxims - Legal Maxims
11.
12.
13.
14.
15.

Account Status - To view your balance (only for Pre-Paid card Members)
My Saved Docs — To view the saved judgments

Document - Takes you to the last document viewed

Search Results — Shows you the list of last search results

Search History - Shows the list of last 20 searches. You can click on your last 20 searches and view the
search results. You need not type your query again. However, you can not change the domain

Feedback Form - To send your feedback on documents/features on database
What's New - Shows latest list of document added on site with hyperlink to complete text of documents
Sign Off - To sign off from site.

Manu Search - Word and phrase search interface provides flexibility of Simple, Boolean and Proximity
Search.

Legal Search - For Search of Judgment on Appellants/Respondents/ Judge Name/ Subject, Citation/ Act &
Section and Bare Act.

Citation Search — Interface allows you to search for Citations
Act Search - Interface which allows you to search in Bare Acts only.
Manage Search — Allows you to edit your saved searches

Manu Clip - This service allows you to monitor updates on News, Notifications and Judgment without
actually searching for them.

Edit Profile - To edit ones personal profile.
Change Password — Allows you to change the password
Training Session - To request for training session

Personalized Word Wheel - To create/edit the personal library of Search Word's, Phrase/s and queries.
You can use these to search through "Manu Search".

Foreign Database — Fast Case - US Case Law database

© Manupatra Information Solutions Pvt. Ltd. 15



2. Selecting a Database
A. What is a Database ?

Database is a collection of related documents. For example, they may be all from:
specific jurisdiction/year
specific courts or tribunals
specific topics/ Subject

B. Factors to consider when selecting a Manupatra d atabase to do a search

Consider the following factors when deciding which database is most appropriate for your search query

What time period does the database cover?
What are the coverage dates?

How often is the database updated?

What jurisdiction/topic would you like to search?
e.g. Supreme Court, High Courts, Tribunals

3. Search

A. Constructing a Search

How does Manupatra search for Information?
Manupatra

Matches the words in your search with the words contained in the database.

Searches for exact matches only. (It does not automatically search for synonyms or alternate spellings)
Does not search for very common words (e. g., of, to, the).

Is not case sensitive. (It searches for either upper case or lower-case letters.)

Searching For Cases

The case laws In Manupatra are divided into fields. Each field contains a specific type of information (e.g.,
Appellant/Respondent name, Judges name, Equivalent Citation, Subject, Sub Subject). You may restrict a search
to one or more fields. Adding a field restriction to your search is useful when searching for specific cases by name,
and for searching for documents from a specific year, judge or court.

B. Search Tips
Following tips can be used for the search:

1. Identify the issue or subject to be researched.
2. Decide which database(s)/Domain would you like to search.

3. Start simple: Start with just a few terms. Do not include every possible word in your search, Try and use only the
most important or unique words for your topic.

4. Choose words that might appear in the documents you wish to retrieve.

5. Be careful with phrases: when searching for well-known topic like child custody, you will get better results if you
broaden your search with the proximity connector to find all the users of the words. E.g. "Child Custody"* find:
(the mother had custody of her child) as well as (child custody)

6. ldentify synonyms and alternate spellings of the words.
Decide whether you need to use root expanders to find other forms of the words.
8. Too many documents found: Too many results usually means your search criteria are too broad.You can
narrow your search by-
Adding another term to your search expression using the and, not, or, near connector

Exchanging one or more of your search terms with new terms

N

© Manupatra Information Solutions Pvt. Ltd. 16



4. Manu Search

This interface will assist you to search for key words, phrases, multiple phrases and more. You can perform Boolean
searches using manu search. Phrases can be selected from the word wheel drop down box or you may construct
your own phrases. The operators given in the drop down box can join more than one phrase. All manu searches by

default are "Boolean Search”. You have the option to select "Containing all words" or "Near each other" (Explained
later).

1. Click ‘Manu Search’
2. Enter Search query in search term
3. Select Domain
4. Click Search
1
v > -
—> 4

© Manupatra Information Solutions Pvt. Ltd. 17



5. Legal Search

This interface will assist you in search for judgments. There are 3 options available Advance Search, Citation &
Manupatra Citation. By default the first search is Advance Search, under which there are various options explained below:

A. Advance Search

A-1 Searching for cases by "Subject / Sub - Subject

1.
2.
3.

o

Note:

Click Legal Search
Choose subject from the drop down box of subject.

Type in sub-subject in the sub-subject field Example: Search for the Supreme Court of India decision on
"Arbitration" subject and "appointment of arbitrator" as sub-subject .

Click “Apply Subject”
Select the Domain / Database: Supreme Court, Year 2002
Click * Search’

(&)]

The cases have been classified on various subjects by our team of competent editors. It may happen, the
judgment you are looking under a particular subject may have been classified under a different subject.

It is not mandatory to type sub-subject.

© Manupatra Information Solutions Pvt. Ltd. 18



A-2. Searching for cases by "Act/ Section/Article/O rder”

1. Click Legal Search from Upper Bar
2. Type at least first three letters of the Act name Example: Search for the Income Tax Act.

3. Write the Section / Article / Order no. on which cases are required. Example Search for cases under Section 3 of
Income Tax Act.

4. Select the Domain / Database: Supreme Court
5. Click ‘Search’

N
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A-3 Searching for cases by "Subject/Sub - Subject" plus one more parameter _ of Legal Search (Appellant or Judges)

To search for cases on a particular subject/ sub-subject and one more parameter (Appellant or Judges) of Legal Search.

1

Note:

© N o oD

Click Legal Search

Choose subject from the drop down box

Type in sub subject in the sub subject field

Click Apply Subject

Select the Domain

Type in any one other parameter (Appellant /Respondent Name or Equivalent)
Type in any one other parameter (Judges Name or Equivalent)

Case Note Search allows you to restrict your search only to the Case Note of a judgment instead of the full
text of judgment. This search is restricted to those judgments, which have Case Notes. Judgments, which
do not have a point of law, do not have Case Notes. We add Case Notes for those cases which show some
significance.

Click Search

—»7

It is not mandatory to type sub-subject.
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A-4. Searching for cases by "Appellant/Respondent N ame

To search for a case by Appellant or Respondent name:

1. Click Legal Search from Upper Bar
2. Type unique appellant or respondent name

a. Example: Search for the Supreme court of India decision Konkan Railway Corporation Ltd. and Another
v. Ram Construction Pvt. Ltd. decided in 2002.

3. Select the Domain / Database: Supreme Court, Year 2002
4. Press ‘Search’

—_

w

Note:
Avoid common words (e. g., Mrs., Mr., Dr., Limited, board)
Avoid words that may be abbreviated (e.g., company, limited)
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A-5. Searching for cases by "Date"

To search for cases on a particular date or period

1

S T o

a1

Click on Legal Search

Choose day, month and year from the drop down box

Select date option. It can be "before”, "On", "After", "Range" and "Last"
Click "Apply Date”

Select the Domain.

Click Search

\1

You can also search on a particular range/period by selecting "Range" option.

© Manupatra Information Solutions Pvt. Ltd.
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B. Citation Search - Search for cases with Citation:To get unique result specify all components of the publisher's citation

1. Click on Legal Search

2. Click on Citation

3. Select the publisher from the drop down menu

4. Specify the Year, Volume no (if applicable), Page No and Select the court from drop down menu.
5. Click on Search.

In case you do not specify all of the above components, your query may yield multiple results that match the
components specified.

Note: We Cover over 100 publishers. Even though we have taken adequate care to include as many citations as
possible, it may happen that the citation you are searching does not give any result. Please search through some
other parameter to find the judgment that you are looking for.

I

1/72

—»3

—%

C. Manupatra Citation Search - Search for a case law if you have the Manupatra citation.
1. Click on Legal Search

Click on Manupatra Citation

Select the Court name from drop down menu.

Enter the unique judgment number

Enter the Year

Click on Search.

o gk wN

M

1 /2
Ny
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D. Miscellaneous Searches

Click on Legal search, on the right you will see the box —Miscellaneous Searches. This will assist you in viewing
case laws by refining/ restricting the search results to bench pronouncing them OR viewing selected important
case laws in form of Judgments under Bare Act (Digest).

1. Case Laws by selecting Bench
2. Judgments under Bare Act (Digest)

Miscellaneous

Searches V\

1 44—

D-1. Searching for Case Laws by Selecting Bench

The user can now look for the judgments on various available subject categories by refining it to the extent of bench
pronouncing the same. Meaning thereby, whether the judgment was pronounced by single bench or division bench
or the full bench (as the case may be), the selection can be done by the user by narrowing it to the extent of specific
subject and by further doing the free text search.

Click “Case laws by selecting Bench” under Miscellaneous searches.

Select the Bench from the drop-down Menu .

Select the Subject from the drop-down Menu

Select the Court name from the drop-down Menu .

Type the name of the Judge in the Judge Field ( If required )
Click search.

o s~ wDnNPE

— 1 —»3
—P» 2 —»
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D-2. Searching for Judgments under Bare Act (Digest )

Click “Judgments Under Bare Acts (Digest )” under Miscellaneous searches.

1. You can select Act from the options given
2. Type the initial three characters of the act you wish to look for
3. Select act from the drop-down enlisting Act(s) available
4. Select the statutory provision under which you wish to view case laws
5. Select Domain
6. Click search.
1

! —»

v s

4
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6. Act Search
This interface provides you two options:
A. Act Search This interface should be used when you are certain of which Act to search in.

1. Click on Act Search.
2. Select Act Search Radio Button

3. Typing at least 3 characters of the Act name will list the related acts, making the selection easier for you.

4. Select the Act name from the drop down menu

5. You may either search for query terms or select one of the options of Annex, Annexure, Appendix, Chapter,

Order, Part, Schedule, Section.

6. Click on search. In the following example we have searched for Section 2 of the Narcotic Drugs and

psychotropic Substances Act

B. Free Text Act Search - If you do not know which Act to search in, then it is advisable to use this interface.

1. Click on Act Search

2. Click on “Free Text Act Search” Radio Button

3. Type in the words you are searching for and Click on Search.

4. The results will list the various acts in which your query terms appear.

44—
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7. Viewing Search Results

Following is a typical screen shot of how Search results appear. You will have the following options on the result screen

Search in Search Results

Search within Selected Documents
Search by Subject

Sort by Subject

Toggle Search View

Save Search

Manage Existing Searches
Document Excerpt

. Authority Time line check

10. View the judgment.

©o NG AODME

1 2 6 4—
\3 ___»5 '\
9‘/
—» 10

Whenever search results are 100 or more, it automatically prompts whether user wishes to further narrow down the
search. If user selects “Yes”, it pops up a screen where user can type a query to search within the search results (as

Fig under Search In Search Result). If user selects cancel, entire list of results is displayed as shown above.

© Manupatra Information Solutions Pvt. Ltd.
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1. Search in Search Results - Once you Click on Search in Search results, This interface help you to further
narrow down your search. The user can type the query to search within the search result. E.g our search on
child custody yielded 342 results, we can further refine by putting in another parameter of Search.

\ Type your search

query here

2. Search with in selected document - This allows to search within the selected document. Once the search
result are displayed, the user has to check the boxes so as to select Judgments in which one wants to refine
the search as shown below

Check
Boxes
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Once Documents are selected within which user wants to make a search, the window of refining search will be

displayed. Next step is to put in a keyword to further refine your search within the selected documents only.

Type your
query here

3. Search by Subject :- By clicking on the search by Subject tab, the following window will appear, user can
select subject to further refine the search & submit. For e.g. we have selected subject “Arbitration” & entered

the search text as “Appointment”

© Manupatra Information Solutions Pvt. Ltd.
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4. Sort By subject — By clicking on Sort by Subject a new column will appear giving the subject of the

Judgment

N

Sort By Subject

Subject column

5. Toogle Search View - Allows you to see both the search results and the text of selected document within

the same frame. To disable toggle view click on the Toggle View icon again

© Manupatra Information Solutions Pvt. Ltd.
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6. Save Searches - This provides you the option of saving your searches for future reference. Give the search
result a name “Save search as” on Search results page by which you may recognize the search at a
future date. The searches are saved on Manupatra servers. For e.g. here we have the saved the search as

“Child Custody” name.

g

Save Search

Manage Existing
Searches

7. Manage existing Searches - When you have saved searches, the next time you start a session an icon of
“Manage Existing Searches” appears in the top bar. Clicking on Manage Existing Searches enables you to
view the List of searches saved during previous sessions to choose from. You can delete or rename the

selected search.

© Manupatra Information Solutions Pvt. Ltd.
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8. Document Excerpts - Allows you to see more information regarding the document in addition to the title.
You can choose the option from the drop down. Document Excerpts appears to the right of your search
results screen. By selecting long, medium or small from the drop down, the no of words (5 in small, 10 in
medium and 20 in long) allows you to get an idea of the document (context in which search words are being
used) before opening the same. Choosing Case Note from the drop down allows you to see the case note of
the judgments appearing in the search results, likewise, user has an option of selecting citing reference
and Equivalent Citation as well.

Document Excerpt
Dropdown

9. Authority Time Line Check - The Interactive Time line makes it easy to pick out the best cases from a
large collection of results by displaying cases in an intuitive graphical format. User needs to click on the
Green button under the heading Authority Check. For details refer to page no.

10. View the Judgment — By clicking on the title of the Judgment user can view the full text of the Judgment.
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8. Judgment Template shows the following icons appearing on the top of the document.

A. Prev. Match /Next Match - This allows the user to go back or to go to the next match in the document i.e

appearance of the searched word, query or phrase.

Next Match

l\

Prev Match

B. Clear Highlights — When you do search on particular word/query/phrase for e.g. in this case “father/Mother”
those words/phrases are highlighted in the judgment/document. When we click on Clear Highlights these

highlighted words are cleared.

N

Clear Highlights

© Manupatra Information Solutions Pvt. Ltd.
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C. My Saved Docs -Clicking on My Saved Docs allows the user to see his saved documents in the folders, one
can select the folder to view the files, move files from one folder to another or create new folder.

T

My saved Docs

D. My Notepad

Clicking on My Notepad opens the pop up where user can make personal notes pertaining to a document being
viewed by him.

!

My Notepad

Judgment |[¢&———

Advantages:

1. User can make notes or add comments to a particular document for future reference on the very same page.
2. No need of maintaining a separate physical notebook.
3. No limitation on the number of pages that can be created and stored under individual titles , within 1IMB quota
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E. Listen Case Note

User now instead of spending time on reading the text of case note, can listen to the same. From the options

appearing at the top of judgment document select i.e. “Listen Case Note” as shown below:-

Listen Case Note

The System should be sound enabled. Incase speaker in the user's machine is not enabled, a message will flash

asking user to enable the speaker device.

1. A security-warning window will appear giving option to either save or run. Click on Run.

2. A pop-up window giving option to read/ exit will appear through which user may listen to the text of case note.

3. Incase no case note is available, a message will flash — “Case Note not found”.

© Manupatra Information Solutions Pvt. Ltd.
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9. Searching within a Document

If you are using Windows and you want to find a word or phrase within the document that you are viewing, then use
Ctrl+ F key combination to open the Find dialog box:

Type the word(s) you want to find, and then click the "Find Next" button.

Hints For Searches

1. You can simultaneously search in multiple domains i.e. in different courts and in multiple years.
2. You can search multiple fields in Legal Search.

3. Use “* as a wild card after commonly used words i.e. instead of child use child*. This will search for child,
children etc.

4. Your search did not match any document

a. Make sure all words are spelled correctly
b. Try different keywords
c. Try general keywords
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10. Advance Search

Wildcard instructs Manupatra to look for different ending or spellings of words. There are two types of wild card
A. Single character wildcard

Replaces a variable letter or number within word

Is represented by?

May be used anywhere within a word except at the beginning of the word.

More than one question mark may be used in a word, but each question mark will be replace with
only one character

Example One

wom?n
This searches for woman or women.

Example Two
th??

This searches for this, that, them etc.

B. Multiple character wildcard

Replaces a variable letter or number within a word
Is represented by an asterisk (*)
May be used anywhere within a word except at the beginning of the word

Example One
a*n

This searches for an, addition, assign action, etc. Example
Example Two

199*
This searches for: 1990 or 1991 or 1992, etc.

C. Connectors
Connectors are commands that are used between your search terms. Connectors instruct Manupatra on the specific
relationship you wish to have between words in your search results.
The AND Connector (&)
Instructs Manupatra to search for documents containing both terms. A "term" can be single word or complete
phrase. Only works when your search is set to Boolean Mode, is represented by an ampersand (&) or the word
IIANDII Or llandll
Example

Evidence & confession

This searches for documents that contain at least one occurrence of evidence and confession.

The OR Connector
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instructs Manupatra to search for either the first term or the second term or both in a document. A "term
can be single word or complete phrase. Only works when your search is set to Boolean Mode.

is represented by the word "OR" or "or"
Example
Marital OR matrimonial OR family

This searches for documents that contain at least one occurrence of any of marital or matrimonial or family.

The Phrase Connector ("....")
instructs Manupatra to find a specific phrase

is represented by quotation marks enclosing the phrase you are searching for

Example One
"just cause"

This searches for the exact phrase just cause.

Example Two

"crime" and "income tax"

This searches for all documents with crime that also contain the word income tax. Be wary of using phrase
searches for expressions, such as impaired driving, that may be written in a variety of ways (e.g., driving an
automobile while impaired, driving impaired) and therefore should be searched using a proximity connector (e.g.,
'impaired driving'/5)
The NOT Connector

instructs Manupatra to exclude all documents containing the word(s) after the NOT connector

is represented by the word NOT or not

Example One
divorce NOT maintenance

This searches for documents that contain divorce but excludes any that mention maintenance many context.

Example Two

Not him
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D. The Ordered Proximity (Near Each Other)

This searches for documents that don't contain 'him'.

The Ordered Proximity (Near Each Other)
Instructs Manupatra to find terms near each other, in a specific order
is represented by a forward slash followed by the number of words

Example

"corporate tax law"/10
This searches for documents with 'corporate’, 'tax' and ‘law' within 10 words, in the order given
E. The Unordered Proximity (Near Each Other)

Instructs Manupatra to find terms near each other

is represented by at the rate sign(@) followed by the number of words
Example

“"technical resource acquisition"@5

This search for documents with ‘technical’, 'resource' and ‘acquisition' within 5 words, many order.
F. The Exclusive or

Instructs Manupatra to search for either the first term or the second term but not both in a document.

Is represented by "~" or "xor"
Example

apples ~ oranges
This searches for documents with either 'apples' or 'oranges', but not both.
G. The Stemming (word form)

Is represented by %25 sign
Example

run%.:25

This searches for documents with 'run’, ‘ran’, 'runs' and ‘running'’
H. The Synonym

Is represented by %24 sign
Example

alert%?24

This searches for documents with 'alert’, 'active’, 'aware’, 'quick’, etc
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11. Value Enhancements

A. Time Line Authority Check

The Interactive Time line makes it easy to pick out the best cases from a large collection of results by displaying
cases in an intuitive graphical format.

The feature can be seen along with the search results, by clicking on the green button that appears under the
heading - "Authority Check" will open up a pop up of graphical format. The size of the bubble corresponds to the
number of times the case is cited on the entire Case Law database. The bigger a bubble is, the more number of
times it is cited and if smaller, it means being cited on lesser occasions.

Authority
Check

Green

> Button

The Interactive Timeline/ Authority Check shows how many times the subject case has been cited in various
courts along with the date of decision of the most recent cite. This does not show if the case is good law or bad
law. This gives you ready link to the cases where the subject case has been cited. Once you find a useful case,
this feature can help you find other similar cases. The Interactive Timeline/Authority Check only shows results
from our database.
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About the feature:

a. Vertical Axis displays list of Courts viz. Supreme Court, Selected High Courts and Other High Courts in

'Others' category.
b. Horizontal Axis displays year range in which case has been further cited.

c. By rolling and holding mouse over a bubble, one can view extract of the case and no. of times it has been

cited further.

d. Citation Summary shows how many times case has been cited, in total and separately in Supreme Court

and High Courts, respectively

© Manupatra Information Solutions Pvt. Ltd.
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B. Judge Linking

In the judgment template, Judges names have been hyperlinked which enables you to view all cases from various

courts where they were a judge. These can further be sorted on subject. e.g. You can look for all the

pronouncements given by CJI while in SC or High Courts wherever he served as judge (subject to availability of

judgment in our database).

Click here to view the list of
Judgments decided by the
Judge across various courts

/ where he presided as a judge

C. PDF Replica :- PDF replica of judgments reported in Manupatra journals ( UJ, MIPR, ELR, ECR, BLR, BLJR.)

are available for ready download & are accepted in courts. This Icon is displayed at the top right corner of the

Judgment.

© Manupatra Information Solutions Pvt. Ltd.
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D. Accessing Commentaries & Digest on Manupatra

Commentary & Digest can be accessed by clicking a link pertaining to provision of the act, appearing in the text of
judgment. Clicking on the link will take the user to a pop-up window giving an option to view the Bare Act,

Commentary or Digest.

For e.g. search for section 151 in CPC Act - Code of Civil Procedure, 1908. Section 151 will be highlighted in the

judgment, Clicking on Section 151 will take the user to a pop-up window (Shown Below). Three boxes will appear.

Judgment |[€——

1. BARE ACTS - Clicking on BARE ACTS will take the user to a pop-up window (Shown Below). It gives details of
the Section 151 of Civil Procedure Code with different tabs Digest, Judgment & Commentary.

Digest

—_
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2. COMMENTARY - Clicking on COMMENTARY will take the user to a pop-up window (Shown Below).
Commentaries are available for selective Bare Acts. User can get redirected to Commentary through Bare Act

section also, where the provision to view the Commentary of the respective section is available through a click
button

3. DIGEST - Clicking on DIGEST will take the user to a pop-up window (Shown Below)

© Manupatra Information Solutions Pvt. Ltd.
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E. Hyperlinking of Citations

In an effort to further enhance the database features, wherever a reference to a citation is made within the body of

the judgment, the same has been linked through the MANU citation.

Click

Clicking on the
title will show the
judgment here

By clicking on MANU citation a pop-up window will appear that directly gives the link to the subject judgment
instead of making the user search for the same. Clicking on the title will show you the full text of the judgment as

shown below.

© Manupatra Information Solutions Pvt. Ltd.

—» Judgment

45



E. Hyperlinking of pending Bills of Bare Acts

For viewing the Bare Acts, deselect TOC (Table of Contents) & click on My Home tab, you will come to your
personalized home page. Click on the + sign in front of Bare Acts & then click on TOC. The Bare Acts will be
displayed in the right frame. Alphabetical listing is to view the Bare Acts in alphabetical order & Chronological is to

view the Bare Acts date wise.

Bare Act TOC |€—

Here, we have clicked on Alphabet A, all the acts starting with A are listed. Bare Acts show different signs in front
of them. There is a sign of a Book, Parliament, Chapter & Manual. The book denotes that the Rules and Regulation
of this Act are available. The Parliament sign denotes the relevant Bill to amend the act is pending in Parliament.
The Chapter opens multiple sections of the part/chapter in one click. The Manual gives the detail of election laws

available in Representation of the People Act, 1951

>
> creer |
Ry
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When we click on the Act with the Parliament sign, the Act displayed shows a flag sign on the top. This flag

denotes that there is a bill pending in the parliament pertaining to the Act.

Flag

The Flag will also appear against the section of the Act which will be amended by the Pending Bill in the

Section of the Act

Parliament. By clicking on this flag we can view the relevant clause of the pending bill.

Clicking on the flag sign displays the Table of Content of the relevant Bill which is pending in the Parliament, as shown

below.
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G. Manu Clip

The Manu Clip icon is available on your personalized home page. This service allows you to monitor updates on
Judgments, Notifications & Tribunals without actually searching for them. Your results are conveniently delivered to

your personalized Manu Clip Page, which is unique to your sign in.

Manu Clip

By Clicking on Manu Clip Icon on Home page, the above page will be displayed. You have 4 broad options

© Manupatra Information Solutions Pvt. Ltd.
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SC — Judgments
HC — Judgments
Tribunals
Notifications

M w b

To customize your options click on 'SUBSCRIBE TO MANUCLIP'. Click on any one or more options. Select the
categories to specify across which subjects, ministries/departments or topics would you like to see the updates.
Click Submit to save your choices. As soon as you submit you will get a message Request saved successfully! To
remove any selection, deselect the check box and to make any selection select /check the check box.

You also have the option of defining the number of days ranging from 1 to 30 days. All information is stored for last 30
days. By default it is last 7 days.

When you log in and go to your “Manu Clip page”, by default it will show you judgments for the subjects you have
selected. To view Notifications and Tribunals as per your selection click on the link on the page.

You can view and change your options at any point of time and any number of times.

— | Select subjec ts here
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12. Printing, Emailing and Saving Judgments

A. Printing - You can Print each Document available on Manupatra Database. Click on print icon. A pop-up window
will appear giving the different options.

The print option comes with Word, PDF & HTML enhanced editing features of selecting Font Size, Font type. Users
can also choose to print a particular judgment with/without showing subject, citing reference, case notes, prior
history etc. Dual column printing facility is also available.

.

Click here to Print
the Document

Once you click on Print it will show you the Print preview before printing the document as shown below
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B. Emailing - You can email the displayed document. If you select the "Email this page-option, the following
screen will be displayed:

'

Click here to E mail
the document

Enter your name, email, message and your email in the corresponding box and select the "Submit" button

C. Saving - User can save the Document by clicking “ Save” Icon. You can save the documents in folders. Once
you click on save a window will appear, showing you My Folder by default. You can create a new folder by clicking
on create folder icon. A box will appear asking for the folder name & password protection, which is optional .

If you apply for the password for a folder, while opening the folder, you will be prompted for the password. The folder
can be viewed only after password authentication. If you leave the password box blank and create the folder, the
folder can be accessed without password.

Click here to save
the document
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Click here to view
saved folders

You can view the saved folders by clicking on My saved Docs

Print Option for Other Documents —  Acts cannot be printed as a single document. We can print chapters &

sections separately.

13. Sign Off

It is important to Sign Off when one leaves the site. If for some reason, you do not sign off while leaving the site, you

will not be able to Sign in for 10 minutes.

Never exit the site by clicking in the top right most corner on the X sign of the browser window.

© Manupatra Information Solutions Pvt. Ltd.
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14. Error Messages

A. If you get the error, shown in the following screen then rephrase your query.

B. Table of Content (TOC) did not appear on the Personalized Home Page.

There may be a problem of Java installation in the Internet Explorer (IE). Click on the HTML tab, provided on the
second bar from the top. If TOC appears on the screen, enable JAVA in the Internet explorer. If the Java is not loaded
in the IE, download Java Virtual Machine (JVM) from the Microsoft site or the CD provided by our representative or
visit our online support centre.

C. Icon bar (search icons etc.) on the personalized page is not visible properly.
Take the cursor to the bar and drag it downward where arrow ? sign appear
D. Full length and width of the page if not visible.
Change the monitor resolution to 800 X 600 through the monitor setting.
E. Message appears after the search "Search did not finish".
There may be two reasons:
1. Search query is very general: Try to be specific.
2. Internet connection is slow: Check the speed of the connection
F. "Page can not display" message comes while clicking "manu search".

There had been no activity for the last 20 minutes on the site or the Internet connection has been disconnected.
Go to home page and log in to the site again.

G. If web server does not receive any request for twenty minutes, user is automatically logged off.

If you receive an error message that is not explained here, is not self-explanatory, and it persists when you try again,
then please make a note of the exact wording and contact Manupatra by telephone on 0120- 4014515, or 1800-103-
3550 (Toll Free Line) or by emailing at contact@manupatra.com

15. System & Browser Requirements

A. Operating System

- Windows XP, 2000, NT, ME, 98, or 95
- Mac OS 8.5 or later
- 1024 x 768 or 800 x 600 is recommended
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16. Support / Help

Customer service maximizes the value of your research, and it is included in the subscription at no additional cost

Telephone Support

Manupatra customer support representatives are available by telephone to help you make the most of the
software's cutting edge features

Toll Free Line

No: 1800-103-3550 Available Monday to Friday

9.00 am to 6.00 pm

E-mail Support

Write to us at: contact@manupatra.com

Online Chat
Live Chat between Mon-Fri 9 Am —6 Pm

Live Customer Care deals only with navigation and information issues related to the site

17.Training

Manupatra Training through Team Viewer:-

Manupatra Training sessions help you with using the features of www.manupatra.com & comes free with your
subscription. It takes only about 15 - 30 minutes (depending on the topic covered) in the convenience and privacy of
your office to attend a session through Team Viewer. Manupatra training through Team Viewer offers you a complete
learning experience by sharing your desk top. You hear the trainer's voice simultaneously over the phone as you
watch an online demonstration of Manupatra database.

To request for a training session, please click on the icon (shown above) on Manupatra home page www.manupatra.com
and on your personalized home page.

Manupatra Online Tutorials : It is the Interactive demo on how to browse the site and make search in Manupatra
Database on the following topics.

Navigating the Table of Contents
Emailing Documents

Bare Acts

Citation Search

Manupatra Citation

N

Manupatra Training through Telephone:-

For Training through telephone Call us at Toll free no 1800-103-3550 (Mon-Fri 9am - 6pm) & 0120-4014514 and
our trainers will help you with your specific issue or query.
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18. Frequently Asked Questions:

A. Why are some cases not included?

The Courts hear thousands of cases every year. A number of judgments are not reported by anyone. It is a matter
of judgment as to whether the judgment in any particular case is worth publishing. The test is whether any
particular point of law is usefully discussed or clarified. In the electronic medium since we are not constrained by
number of pages we strive to publish every judgment that we get from the courts/ counsel, but if a judgment is not
given by the court you will not be able to find the same in Manupatra database.

B. Duplicates - Why?

It will be nice when we are rid of them. There are a few core problems. The same case will often come up before
the same court on more than one occasion, sometimes even on the same day. When we add new cases, we try to
work through them to check that we are not creating new duplicates. Mechanical searching is both difficult and
dangerous. We take it as far as experience tells us is safe, but it still isn’t perfect. We do have many situations still,
where one or more elements of a case are duplicated, and where the reasons are historical. We are working hard
to clear them.

C. Coverage

We do not claim that we cover 100%. What we have we have, and what we don’t we can usually get. This
attempts a fair description of what we have on Manupatra. What we have is growing constantly horizontally
(across courts) and vertically (across subjects). Some might claim to provide 100%, but we cannot see how any
such claim could ever be true.

D. Why do all Judgments not have Case Notes?

We index case laws and provide a case note for those cases, which show some significance (wherein a point of law
has been discussed or clarified). When noting up cases, we add the details of the cases cited, and cross
references to them. The result is an effective case-law research tool for our users to use. For some of the
historical data, the work for including case notes is on and will be introduced online on an ongoing basis.
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